SECTION-IIB
IN THE SUPREME COURT OF INDIA
CRIMINAL APPELLATE JURISDICTION

CRIMINAL MISCELLANEIOUS PETITION NOS. 20677 & 20678 OF 2013
(Applications for condonation of delay in filing and refiling
Special Leave Petition)

IN
PETITION FOR SPECIAL LEAVE TO APPEAL (CRL.) NO. OF 2014
SANNAULLAH @ ILIYAS @ SAN & ANR. ... Petitioners
VERSUS
STATE OF KARNATAKA ... Respondent

OFFICE REPORT

The matter above mentioned was listed before the Hon'ble
Court on 04.04.2014 when the Court was pleased to pass the
following order:

“It is stated that the petitioners have
taken no objection from the
'Advocate-on-record’ for engaging some
another 'Advocate-on-record.

List this matter after four weeks.”

It is submitted that in compliance of order quoted above
both the petitioners were requested to make fresh arrangement
for their representation before this Hon'ble Court through
another Advocate on record.

It is further submitted that since the petitioners
neither entered their appearance in person nor made fresh
arrangements for their representation before this Hon'ble
Court through another Advocate on record, the matter
above-mentioned was listed before the Court of Registrar on
22.09.2014, when the following Order was passed:

“Notice of alternative arrangement was
issued to the petitioner but no one has put in
appearance nor any report has been received
regarding service of notice of alternative
arrangement, as per Hon'ble Court's order dated
4.4.2014.

Let the matter be listed before the Hon'ble
Court.”

It is lastly submitted that the petitioners have neither
entered appearance-in-person nor made fresh arrangements for

their representation before this Hon'ble Court through



another Advocate-on-Record, so far, as a result of which
further progress in the matter is held up.
The matter above mentioned is listed before the Hon'ble
Court with this office report.
DATED this the 28™ day of October, 2014.
ASSISTANT REGISTRAR

COPY TO:
1. Ms. E.R. Sumathy, Advocate

ASSISTANT REGISTRAR
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